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RESELRVED

LENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD BENLH, ALLAHABAD

T X W w

Allanabad : Dated tnis A-XW day of January, 2gg1
Uriginal Application No,344 of 1338
CURAM s

Hon 'ble Mir, Rafiquddin, J.m.

1o Sdf. Phool KumaniU/e Late Snyam Lal,

2% Snri Rajesh wumar S/o Late Snyam Lal,
Both residents of a171-u, Muir Road,
Allahabad,

(Sri C.P. Gupta, Advocate)

© ¢« e ¢« o« o o RApplicants
Versus ;
Te Union of India through Genaral Manager,
Nortﬁ“tentral Railway, Allanabad;
2, Divl., Railway Manager, Nortnern Railway,
Allanabad,
(Sri G.P. Agrawal, Rdvocats )

O e e 6 e 0 ® .R.Spondenté

O RDER

By Hon'Dle Mr, Rafiquddin, J.m.

By means of this 0A, the applicant seaxs a dirsction
to the respondents to appoint applicant ne.2, Snri Rajesh
Kumar on compassionate ground on a Suitable post as per

Railway Board's circulars,

2, The relevant facts of the case are tnat one mMr,
Devendra numar, who was working as Fireman 'C' under Loce
Foreman, N.Rly, Allanabad died in narness a on 19-4.1992
as bacheler, Applicant no,1 is the uidod&;otnar of the
dacsased Devendra Wumar and applicant no.2 is the younger

brother of the said Lats Devendra kumar, It is stated
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the family 1eft by Late Shyam Lal, the father of the
deceased Devendra kumar, and applicant no.2, came en

the shoulder ef Late Devendra kymar and thers was no
ether source ef livelinood fer the family, Hence,

after the death of Devendra Kumar, applicant no.2,

the wodowed motner ef Late Devendra)xpmar wrote a lstter
on 01-12-1393 to tne reapondent:Liiﬁw;‘pointmont of
applicant no.,2 on compassionate ground, Since the zex
foSpondents have failed to give compassionate appointment
to applicant no.2 in response to the representation of

applicant no,2, the present UA has been filed for the

relisf mentionsd above,

3 I nave neard ceynsel for tne parties and psrused

the record,

4, It has been specifically admitted by tne applicant
vide para 4,7 of the 0A that thers is no policy framed

by tne Railway Board providing compassionats ground
appointment to tnavdependants of deceased employses who
died unmarried, It is, nowevsr, claimed that such typss
ef cases were governed as per pass ruyles, learnad counsel
for tne respondents nave brought to my notice the order
dated 20-5-43993 (Annexure-CA-3) wnersby the representation
of tne applicant no,1 dated 16.5.1992 SQ:J;;pointmant of
applicaﬁt MOo,2 on compassionate ground has been rejected
stating that tnere is no provisionsi:; rules praviding
appointment to the dependents of an unmarrjisd Rajilway
employes, Learnad counsel for tne applicant has, nowever,
made attempt teo seek relief on the basis of circulars
dated>o-10-1995, 4-9-1390 and 2-5-1397 (annexures-A-5, 3 &4
issued by the Railway Hoard in which it has beén clearly

mentionsd that since under the existing scheme of

appointment on compassionate ground, tners is no specific
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provision for considering appointment of depﬁ
Railuay employees who died as Bachelor er spins
cases of dependents of such bachelors/spinters me
considered on case to case basis with certain cond.
However, tnese circulars are of not of any nelp to é
applicant because these circulars have been issued
subsequent to the year; 1993 wnen admittedly thers was

no provision for considering the casss of dependents of

unmarrisd employess,

5% ~ Learned ceunsel for the applicant has alse not bsen

able to show tngt prior to 1995 or 1933 there was any.s;;n

provision for giving appointment on compassionats ground

to the dependents of unmarried employees under pass rules,
iul' bvownad ~3 f)ﬂ\\‘ao e y\«c.-yr-‘[am 1‘0'M&.‘§M4~t

In the absence of any rulq‘at the relevant time, no

direction..can be issued to the respondents to recsnsider

the case of the applicant, The 0OA is devoid of any merit

and the same is dismissed with no order as to costs,
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